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NHRC panel had
members with BJP
ties: Bengal in SC

AmitAnand.Choudhary
@timesgroup.com

New Delhi: Questioning the
impartiality of the NHRC com-
mittee that inquired into com-
plaints of post-poll violence in
West Bengal, based on which
the HC ordered a CBI probe, the
state govt contended before the
Supreme Court that some of its
members are associated with

BJPanditlookedlikea “BJPin-

vestigative committee” .

At the outset of the brief
hearing, senior advocate Ka-
pil Sibal, appearing for the
West Bengal government, told
a bench of Justices Vineet Sa-
ran and Aniruddha Bose that
the NHRC chairman should
not have selected people with
BJP links to be part of the
committee. He said that the
committee consisted of mem-
bers who are either members
of BJP or known to be closely
associated with the party.

He said that one of the
members Atif Rasheed is a for-
mer president of studentunion

of ABVP Satyawati College
and contested the Delhi munic-
ipal election in 2021 on a BJP
ticket and also served as the
president of BJP Minority
Morcha. Referring to other
member Rajulben L. Desai, who
is a member of National Com-
mission for Women (NCW),
Sibal said she was associated
with Gujarat BJP Mahila Mor-
chaand in 2017 was in charge of
the Gujarat BJP Beti Bachao
and Beti Padhao Project.

When the bench pointed out
that a person may have a politi-
cal past but he/she may no
longer have such links, Sibal,
said that they continue to be as-
sociated with the party. The
bench thereafter deferred the
hearing and posted it to Sep-
tember 20and asked the parties
to file their written notes. “It is
submitted that inclusion of
the aforesaid members in the
committee indeed gave rise to
a reasonable likelihood of bi-
as and vitiated the independ-
enceof theentire committee,”
the state said in its petition.
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NHRC panel had
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ties: Bengal in SC

AmitAnand.Choudhary
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New Delhi: Questioning the
impartiality of the NHRC com-
mittee that inquired into com-
plaints of post-poll violence in
West Bengal, based on which
the HC ordered a CBI probe, the
state govt contended before the
Supreme Court that some of its
members are associated with

BJPanditlookedlikea “BJPin-

vestigative committee” .

At the outset of the brief
hearing, senior advocate Ka-
pil Sibal, appearing for the
West Bengal government, told
a bench of Justices Vineet Sa-
ran and Aniruddha Bose that
the NHRC chairman should
not have selected people with
BJP links to be part of the
committee. He said that the
committee consisted of mem-
bers who are either members
of BJP or known to be closely
associated with the party.

He said that one of the
members Atif Rasheed is a for-
mer president of studentunion

of ABVP Satyawati College
and contested the Delhi munic-
ipal election in 2021 on a BJP
ticket and also served as the
president of BJP Minority
Morcha. Referring to other
member Rajulben L. Desai, who
is a member of National Com-
mission for Women (NCW),
Sibal said she was associated
with Gujarat BJP Mahila Mor-
chaand in 2017 was in charge of
the Gujarat BJP Beti Bachao
and Beti Padhao Project.

When the bench pointed out
that a person may have a politi-
cal past but he/she may no
longer have such links, Sibal,
said that they continue to be as-
sociated with the party. The
bench thereafter deferred the
hearing and posted it to Sep-
tember 20and asked the parties
to file their written notes. “It is
submitted that inclusion of
the aforesaid members in the
committee indeed gave rise to
a reasonable likelihood of bi-
as and vitiated the independ-
enceof theentire committee,”
the state said in its petition.
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Sterlite case police firing
‘scar on democracy’: HC

Set up mental health institutes, allocate
more funds, Madras HC tells Centre

Times NEws NETWORK

Chennai: Asserting that
the 2018 police firing on an-
ti-Sterlite protestors in Tut-
icorin was ascar on the face
of our democracy, the Ma-
dras high court said citi-
zens should not be fired at
the behest of any corporate
house.

“Also, the state should
consider a realistic quan-
tum of compensation for
either category, apart from
others who suffered inju-
ries,” the court said on
certain measures suggest-
ed by the National Human
Rights Commission
(NHRC), including en-
hancing the compensation
tothefamiliesof those who
died and or were injured.

“If there is any indica-
tion that firing was resort-
ed to on behalf of any cor-
porate, it must be ad-
dressed,” the first bench of
chief justice Sanjib Baner-
jee and justice P D Audike-
savalusaid on Monday.

The court then directed
the NHRC to report the
stepstakentofindalogical
conclusion to the issue
based on the report of its
investigationdivision.

On the probe being con-

bserving that 47 government-run mental
health hospitals are not sufficient fora
country like India with a population of nearly 136
crore, Madras high courtasked the Centre to
w| establish more central mental health institutions
= like Nimhans at the earliest. It should also
allocate more funds for mental health care as

more people are suffering from mentalillness. A division bench of
justice NKirubakaran (since retired after signing the order) and

justice B Pugalendhi observed that the World Health Organization
calls India the most depressed country inthe world. Hence, itis the
duty of the Centre along with all state governmentsto have a
comprehensive action plan toidentify patients with mentalillness
and provide appropriate treatment. A periodical survey should be
conducted for this purpose, the court said. Since there isanacute

shortage of psychiatrists and child psychiatrists in the country, the
judges said all medical colleges should have a department of
psychiatry with a postgraduate course. TN

ducted by the CBI, the
bench said: “The matter
should be brought to its
logicalend, asexpeditious-
ly aspossible, to give amea-
ningful closure to it and
the circumstances in
which firing had to be re-
sorted to against unarmed
citizens must come out in
thereport.” The state is re-
guested to play the real pa-
rental role in providing
counselling and psychiat-
ric assistance to the mem-
bers of the bereaved fam-

ilies, if necessary, the
courtadded.

“The state must be seen to
be with the families and not
an adversary, despite whatev-
er may have happened. The
state needs to walk the extra
mile for such purpose...” the
judges said.

The directions were
passed on a PIL moved by
rights activist Henri Ti-
phagne seeking direction to
the NHRC toreopen the probe
and to furnish a report of the
investigation.
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Citizens should not be
fired on at behest of
corporate houses: HC

Times NEws NETWORK

Chennai: Asserting that the
2018 police firing on anti-Sterlite
protesters in Tuticorin was a
scar on theface of the country’s
democracy, the Madras high
courtsaid citizens should not be
fired upon at the behest of any
corporate house.

“Also, the state should con-
sider a realistic quantum of
compensation for either catego-
ry, apart from others who suf-
fered injuries,” the court said,
pointing out to certain mea-
sures suggested by the National
Human Rights Commission
(NHRC), including enhancing
the compensation to the fam-
ilies of those who died and in-
jured.

“If there is any slightest in-
dication that firing was done on
behalf of any corporate, it must
be addressed,” the first bench of
Chief Justice Sanjib Banerjee
and Justice P D Audikesavalu
said on Monday. The court then
directed the NHRC to report the
steps taken to find a logical con-
clusion to the issue based on the
report of its investigation divi-
sion.

As to the probe being con-
ducted by the CBI, the bench
said: “The matter should be
brought to its logical end, as ex-
peditiously as possible, to give a
meaningful closure to the mat-

il e
Tuticorin firing is a scar on democ-
racy, says the high court

ter and the circumstances in
which firing had to be resorted
to against unarmed -citizens
must come out in thereport.”

The state isrequested to play
the real parental role in provid-
ing counselling and psychiatric
assistance to the members of
the bereaved families, if neces-
sary, the courtadded.

“Thestatemustbeseentobe
with the families and not an ad-
versary, despite whatever may
have happened. The state needs
to walk the extra mile for such
purpose...” thejudges said.

The court then adjourned
the hearing to October 25 for the
commission to file its report.
The directions were passed on a
PIL moved by rights activist
Henri Tiphagne seeking direc-
tion to the NHRC to reopen the
probe and to furnish a report of
the investigation.
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HC: Police firing on Sterlite

protesters ‘scar on democracy’

Set up mental health institutes, allocate
more funds, Madras HC tells Centre

Times NEws NETWORK

Chennai: Asserting that the
2018 police firing on anti-Ster-
lite protestors in Tuticorin
was a scar on the face of our
democracy, the Madras high
court said citizens should not
be fired at the behest of any
corporate house.

“Also, the state should
consider a realistic quan-
tum of compensation for ei-
ther category, apart from
others who suffered inju-
ries,” the court said on
certain measures suggested
by the National Human
Rights Commission
(NHRC), including enhanc-
ing the compensation to the
families of those who died
and or were injured.

“If there is any indica-
tion that firing was resorted
to on behalf of any corpo-
rate, it must be addressed,”
the first bench of chief jus-
tice Sanjib Banerjee and jus-
tice P D Audikesavalu said
on Monday.

The court then directed
the NHRC toreport the steps
taken to find a logical con-
clusion to the issue based on
the report of its investiga-
tiondivision.

On the probe being con-

bserving that 47 government-run mental
health hospitals are not sufficient fora
country like India with a population of nearly 136
crore, Madras high courtasked the Centre to
m| establish more central mental health institutions
= like Nimhans at the earliest. It should also
allocate more funds for mental health care as

more people are suffering from mental iliness. A division bench of
justice N Kirubakaran (since retired after signing the order) and
justice B Pugalendhi observed that the World Health Organization
calls India the most depressed country inthe world. Hence, itis the
duty of the Centre along with all state governmentsto have a
comprehensive action plan to identify patients with mental iliness
and provide appropriate treatment. A periodical survey should be
conducted for this purpose, the courtsaid. Since thereisanacute
shortage of psychiatrists and child psychiatrists in the country, the

judges said all medical colleges should have a department of
psychiatry with a postgraduate course. Tnn

ducted by the CBI, the bench
said: “The matter should be
brought to its logical end, as
expeditiously as possible, to
give a meaningful closure to
it and the circumstances in
whichfiringhad toberesort-
ed to against unarmed citi-
zens must come out inthere-
port.” The state is requested
to play the real parental role
in providing counselling
and psychiatric assistance
to the members of the be-
reaved families, if neces-

sary, the court added.

“The state must be seen to
be with the families and not
an adversary, despite whatev-
er may have happened. The
state needs to walk the extra
mile for such purpose...” the
judges said.

The directions Wwere
passed on a PIL moved by
rights activist Henri Ti-
phagne seeking direction to
the NHRC toreopen the probe
and to furnish a report of the
investigation.
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NHRC panel had
members with BJP
ties: Bengal in SC

AmitAnand.Choudhary
@timesgroup.com

New Delhi: Questioning the
impartiality of the NHRC com-
mittee that inquired into com-
plaints of post-poll violence in
West Bengal, based on which
the HC ordered a CBI probe, the
state govt contended before the
Supreme Courtthat some of its
members are associated with
BJPanditlookedlikea“BJPin-
vestigative committee”.

At the outset of the brief
hearing, senior advocate Ka-
pil Sibal, appearing for the
West Bengal government, told
a bench of Justices Vineet Sa-
ran and Aniruddha Bose that
the NHRC chairman should
not have selected people with
BJP links to be part of the
committee. He said that the
committee consisted of mem-
bers who are either members
of BJP or known to be closely
associated with the party.

He said that one of the
members Atif Rasheed is a for-
mer president of student union

of ABVP Satyawati College
and contested the Delhi munic-
ipal election in 2021 on a BJP
ticket and also served as the
president of BJP Minority
Morcha. Referring to other
member Rajulben L Desai, who
is a member of National Com-
mission for Women (NCW),
Sibal said she was associated
with Gujarat BJP Mahila Mor-
cha and in 2017 was in charge of
the Gujarat BJP Beti Bachao
and Beti Padhao Project.

When thebench pointed out
that a person may have a politi-
cal past but he/she may no
longer have such links, Sibal,
said that they continue to be as-
sociated with the party. The
bench thereafter deferred the
hearing and posted it to Sep-
tember 20 and asked the parties
to file their written notes. “It is
submitted that inclusion of
the aforesaid members in the
committee indeed gave rise to
a reasonable likelihood of bi-
as and vitiated the independ-
enceof theentirecommittee,”
the state said in its petition.
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AID SOUGHT FOR

i)

SEXUALLY ABUSED °
CUTTACK MINOR

POST NEWS NETWORK

Bhubaneswar, Sept 13: An ac-
tivist filed a petition before the
National Human Rights
Commission (NHRC) Monday,
seeking compensation for one
minor girl who was sexually
abused by miscreants in Cuttack
few months back.

The girl hails from Mahanga
area of Cuttack district and isa Plus
11 student of a private college.
Mahanga police have already ar-
rested one accused identified as
Rakesh Behera after registeringa
case (200/21) in this regard.

The petitioner urged the com-
mission to direct the state Chief
Secretary to sanction 710 lakh as
compensation to the victim. He
also demanded stringent action
against the accused.

According to the petition, two
local youths of Mahanga forcibly
took the victim toa house and tried
torape her; in the month of May this
vear. The accused persons also
recorded the heinous act through
their mobile phone cameras.

The petitioner urged
the commission to direct
the state Chief Secretary
to sanction 710 lakh

as compensation to the
victim, and also
demanded stringent
action against

the accused

However, they failed in their at-
tempt due to the presence of some
passers-by.

Rakesh, along with his friends,
blackmailed the girl into keep-
ing sexual relationship with them
by threatening to post obscene
photos and videos of the victim
on various social media plat-
forms. The victim mustered
courage and informed the mem-
bers of Cuttack child line about
the incident May 11. Subsequently;
the child line authorities sought
the help of police. Behera was
arrested the very same day.
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NHRC panel had
members with BJP
ties: Bengal in SC

AmitAnand.Choudhary
@timesgroup.com

New Delhi: Questioning the
impartiality of the NHRC com-
mittee that inquired into com-
plaints of post-poll violence in
West Bengal, based on which
the HC ordered a CBI probe, the
state govt contended before the
Supreme Court that some of its
members are associated with

BJPanditlookedlikea “BJPin-

vestigative committee” .

At the outset of the brief
hearing, senior advocate Ka-
pil Sibal, appearing for the
West Bengal government, told
a bench of Justices Vineet Sa-
ran and Aniruddha Bose that
the NHRC chairman should
not have selected people with
BJP links to be part of the
committee. He said that the
committee consisted of mem-
bers who are either members
of BJP or known to be closely
associated with the party.

He said that one of the
members Atif Rasheed is a for-
mer president of studentunion

of ABVP Satyawati College
and contested the Delhi munic-
ipal election in 2021 on a BJP
ticket and also served as the
president of BJP Minority
Morcha. Referring to other
member Rajulben L. Desai, who
is a member of National Com-
mission for Women (NCW),
Sibal said she was associated
with Gujarat BJP Mahila Mor-
chaand in 2017 was in charge of
the Gujarat BJP Beti Bachao
and Beti Padhao Project.

When the bench pointed out
that a person may have a politi-
cal past but he/she may no
longer have such links, Sibal,
said that they continue to be as-
sociated with the party. The
bench thereafter deferred the
hearing and posted it to Sep-
tember 20and asked the parties
to file their written notes. “It is
submitted that inclusion of
the aforesaid members in the
committee indeed gave rise to
a reasonable likelihood of bi-
as and vitiated the independ-
enceof theentire committee,”
the state said in its petition.
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Tuticorin firing a scar on
democracy: Madras HC

Times NEws NETWORK

Chennai: Asserting that the 2018
police firing on anti-Sterlite protes-
tors in Tuticorin was a scar on the
face of our democracy, the Madras
high court said citizens should not
be fired at the behest of any corpo-
rate house.

“Also, the state should consider
a realistic quantum of compensa-
tion for either category, apart from
others who suffered injuries,” the
courtsaidon certain measures sug-
gested by the National Human
Rights Commission (NHRC), in-
cluding enhancing the compensa-
tion to the families of those who
died and or were injured.

GIVE REALISTIC
COMPENSATION: HC

“If there is any indication that
firing was resorted to on behalf of
any corporate, it must be ad-
dressed,” the first bench of chief
justice Sanjib Banerjee and justice
PD Audikesavalu said on Monday.

The court then directed the

NHRC to report the steps taken to
find a logical conclusion to the is-
sue based on the report of its inves-
tigation division.

On the probe being conducted
by the CBI, the bench said: “The
matter should be brought to its log-
ical end, as expeditiously as possi-
ble, to give a meaningful closure to
it and the circumstances in which
firing had to be resorted to against
unarmed citizens must come out in
thereport.”

The state is requested to play
the real parental role in providing
counselling and psychiatric assist-
ance to the members of the be-
reaved families, if necessary, the
court added. “The state must be
seen to be with the families and not
an adversary, despite whatever
may have happened. The state
needs to walk the extra mile for
such purpose...” the judges said.

Thedirections were passedon a
PIL moved by rights activist Henri
Tiphagne seeking direction to the
NHRC to reopen the probe and to
furnish a report of the investiga-
tion.
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Bengal raises NHRC probe
team’s ‘BJP connections’ in SC

AmitAnand.Choudhary
@timesgroup.com

New Delhi: Questioning the
impartiality of the NHRC
committee that inquired in-
to complaints of post poll
violence in West Bengal, ba-
sed on which the high court
ordered a CBI probe, the sta-
tegovernmentcontended be-
fore the Supreme Court that
some of its members are as-
sociated with the BJP and it
looked like a “BJP investiga-
tive committee” .

At the outset of the brief
hearing, senior advocate Ka-
pil Sibal, appearing for the
state government, told a
bench of justices Vineet Sa-
ran and Aniruddha Bose
that NHRC chairman should
nothaveselected people with
BJP links to be part of the
committee. He said that the
committee consisted of
members who are either
members of the BJP or

known to be closely associa-
ted with the party,

He said that one of the
members Atif Rasheed is a
former president of student
union of ABVP Satyawati
College and contested the
Delhi municipal election in
2021 on a BJP ticket and also
served as the president of
BJP Minority Morcha. Re-
ferring to other member Ra-

'SEPT 20 HEARING |
julben L Desai, who is a
member of National Com-
mission for Women (NCW),
Sibalsaid she was associated
with Gujarat BJP Mahila
Morcha and in 2017 was in
charge of the Gujarat BJP
Beti Bachao and Beti Padhao
Project.

When the bench pointed
out that a person may have a
political pastbuthe/shemay
no longer have such links, Si-
bal, said that they continue

to be associated with the
political party.

The bench thereafter de-
ferred the hearing and pos-
ted it to September 20 and as-
ked the parties to file their
written notes.

“It is submitted that in-
clusion of the aforesaid
members in the Committee
indeed gave rise to a reaso-
nable likelihood of bias and
vitiated the independence of
theentirecommittee, especi-
ally given their admitted lea-
dership position within the
said Committee and their
rank when compared to
others in the Committee,”
the state said in its petition.

The state government
approached the Supreme Co-
urt against a Calcutta High
Court order directing a CBI
probe into incidents of post
pollviolence inthestate. The
Bengal government had said
thatthe CBIwasactingatthe
behest of the Centre.
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Post-poll violence: Bengal
govt. says NHRC panel biased

‘Members either belong to BJP or are associated with it’

LEGAL CORRESPONDENT
NEW DELHI

The West Bengal govern-
ment on Monday accused a
committee appointed by the
MNational Human Rights
Commission (NHRC) to look
into “post-poll violence™ in
the State of “apparent bias".

The accusation was made
by the State in the Supreme
Court during the hearing of
its appeal challenging a five-
judge Bench judgment of the
Calcutta High Court transfer-
ring the investigation of the
cases, involving murder and
rape, to the CBIL. The High
Court, on August 19, had di-
rected the State to imme-
diately pay compensation to
the victims of the crime.

The High Court’s judg-
ment was based on the find-
ings of the NHEC committee
on July 12,

West Bengal argued that
the members of the commit-
tee were either “members of
the Bharativa Janata Party or

Were
with it.

It named two members,
Atif Rasheed and Rajulben L.
Desai, in this regard. Senior
advocate Kapil Sibal, for
West Bengal, orally referred
to another member, Rajiv
Jain, during the hearing
though the State’s petition
did not refer to him.

closely associated”

“Can you imagine these
people have been appointed
to collect the data? Is this a
BJP investigation commit-
tee,” Mr. Sibal asked the
court.

But the Bench of Justices
Vineet 5aran and Aniruddha
Bose asked whether a per-
son's political past could be
treated as conclusive proof
of bias.

The court scheduled the
case for further hearing on
September 20.

*“The inclusion of the afo-
resaid members in the com-
mittee indeed gave rise to a
reasonable likelihood of bias
and vitiated the indepen-
dence of the entire commit-
tee, especially given their ad-
mitted leadership position
within the committee and
their rank when compared
to others,” the petition said.
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Sterlite case police firing
‘scar on democracy’: HC

Times News NETWORK

Chennai: Asserting that the 2018
police firing on anti-Sterlite pro-
testors in Tuticorin was a scar on
thefaceof ourdemocracy, the Ma-
dras high court said citizens
should not be fired at the behest of
any corporate house.

“Also, the state should consid-
erarealistic quantum of compen-
sation for either category, apart
from others who suffered inju-
ries,” the court said on certain
measures suggested by the Na-
tional Human Rights Commis-
sion (NHRC), including enhanc-
ing the compensation to the fam-

iliesof thosewhodied and or were
injured. “If there is any indica-
tion that firing was resorted to on
behalf of any corporate, it must
be addressed,” the first bench of
chief justice Sanjib Banerjee and
justice P D Audikesavalu said on
Monday. The court then directed
the NHRC to report the steps tak-
en to find a logical conclusion to
theissuebased onthereportof its
investigation division.

Thedirections werepassedona
PIL. moved by rights activist Henri
Tiphagne seeking direction to the
NHRC to reopen the probe and to
furnish a report of the investiga-
tion.
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HC: Police firing on anti-Sterlite
protesters a ‘scar on democracy’

Times NEws NETWORK

Chennai: Asserting that the
2018 police firing on anti-
Sterlite protesters in Tutico-
rin was a scar on the face of
our democracy, the Madras
high court said citizens sho-
uld not be fired at the behest
of any corporate house.

“Also, the state should
consider arealisticquantum
of compensation for either
category, apart from others
who suffered injuries,” the
court said on certain measu-
res suggested by the Natio-
nal Human Rights Commis-
sion (NHRC), including en-
hancingthe compensationto
the families of those who di-
ed and or were injured.

Thirteen people were kil-
led in the police firing on
May 22, 2018.

“If there is any indica-
tion that firing was resorted
to on behalf of any corpora-
te, it must be addressed,” the
first bench of chief justice

Sanjib Banerjee and justice
P D Audikesavalu said on
Monday. The court then di-
rected the NHRC to report
the steps taken to find a logi-
cal conclusion to the issue
based on the report of its in-
vestigation division.

On the probe being con-
ducted by the CBI, the HC sa-
id: “The matter should be bro-
ughttoitslogical end, as expe-
ditiously as possible, to give a
meaningful closure to it and
the circumstances in which fi-

The HC asked the TN government
to consider a ‘realistic quantum
of compensation’ for the
deceased and the wounded

ringhad to be resorted to aga-
inst unarmed citizens must
come out in the report.” The
state is requested to play the
real parentalrole in providing
counselling and psychiatric
assistance to the members of
the bereaved families, if ne-
cessary, the court added.
“Thestatemust be seento
be with the families and not

an adversary, despite whate-
ver may have happened. The
state needs to walk the extra
mile for such purpose...” the
judges said.

The directions were pas-
sed on a PIL. moved by rights
activist Henri Tiphagne see-
Kking direction to the NHRC
to reopen the probe and to
furnish the probereport.
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Post-poll violence: Bengal
oovt. says NHRC panel biased

Members either belong to BIP or are associated with it’

LEGAL CORRESPONDENT
NEW DELHI
The West Bengal govern-
ment on Monday accused a
committee appointed by the
National Human Rights
Commission (NHRC) to look
into “post-poll violence” in
the State of “apparent bias™.
The accusation was made
by the State in the Supreme
Court during the hearing of
its appeal challenging a five-
judge Bench judgment of the
Calcutta High Court transfer-
ring the investigation of the
cases, involving murder and
rape, to the CBI. The High
Court, on August 19, had di-
rected the State to imme-
diately pay compensation to
the victims of the crime.
The High Court’s judg-
ment was based on the find-
ings of the NHRC committee
on July 12,

West Bengal argued that
the members of the commit-
tee were either “members of
the Bharatiya Janata Party or
were closely associated”
with it.

It named two members,
Atif Rasheed and Rajulben L.
Desai, in this regard. Senior
advocate Kapil Sibal, for
West Bengal, orally referred
to another member, Rajiv
Jain, during the hearing
though the State’s petition
did not refer to him.

“Can you imagine these
people have been appointed
to collect the data? Is this a
BJP investigation commit-
tee,” Mr. Sibal asked the
court.

But the Bench of Justices
Vineet Saran and Aniruddha
Bose asked whether a per-
son’s political past could be
treated as conclusive proof
of bias.

The court scheduled the
case for further hearing on
September 20.

“The inclusion of the afo-
resaid members in the com-
mittee indeed gave rise to a
reasonable likelihood of bias
and vitiated the indepen-
dence of the entire commit-
tee, especially given their ad-
mitted leadership position
within the committee and
their rank when compared
to others,” the petition said.
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Citizens should not be
fired on at behest of
corporate houses: HC

Times NEws NETWORK

Chennai: Asserting that the
2018 police firing on anti-Sterlite
protesters in Tuticorin was a
scar on the face of the country’s
democracy, the Madras high
courtsaid citizens should not be
fired upon at the behest of any
corporate house.

“Also, the state should con-
sider a realistic quantum of
compensation for either catego-
ry, apart from others who suf-
fered injuries,” the court said,
pointing out to certain mea-
sures suggested by the National
Human Rights Commission
(NHRC), including enhancing
the compensation to the fam-
ilies of those who died and in-
jured.

“If there is any slightest in-
dication that firing was done on
behalf of any corporate, it must
be addressed,” the first bench of
Chief Justice Sanjib Banerjee
and Justice P D Audikesavalu
said on Monday. The court then
directed the NHRC to report the
steps taken to find a logical con-
clusion to the issue based on the
report of its investigation divi-
sion.

As to the probe being con-
ducted by the CBI, the bench
said: “The matter should be
brought to its logical end, as ex-
peditiously as possible, to give a
meaningful closure to the mat-

racy, says the high court

ter and the circumstances in
which firing had to be resorted
to against unarmed citizens
must come out in thereport.”

The state isrequested to play
the real parental role in provid-
ing counselling and psychiatric
assistance to the members of
the bereaved families, if neces-
sary, the courtadded.

“Thestatemust beseentobe
with the families and not an ad-
versary, despite whatever may
have happened. The state needs
to walk the extra mile for such
purpose...” the judges said.

The court then adjourned
the hearing to October 25 for the
commission to file its report.
Thedirections were passed on a
PIL moved by rights activist
Henri Tiphagne seeking direc-
tion to the NHRC to reopen the
probe and to furnish a report of
the investigation.
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Sterlite case police firing
‘scar on democracy’: HC

Set up mental health institutes, allocate
more funds, Madras HC tells Centre

bserving that 47 government-run mental health hospitals

are not sufficient for a country like India witha population
of nearly 136 crore, Madras high court asked the Centreto
establish more central mental health institutions like Nimhans
attheearliest. It shouldalso allocate more funds for mental
health care as more people are suffering from mental illness. A
division benchofjustice N Kirubakaran (since retired after
signing the order) and justice B Pugalendhi observed that the
World Health Organization calls Indiathe most depressed
countryin the world. Hence, itis the duty of the Centre along
with all state governmentsto havea comprehensive action
plantoidentify patients with mental illness and provide
appropriate treatment. A periodical survey should be
conducted for this purpose, the court said. Since thereis an
acute shortage of psychiatrists and child psychiatrists inthe
country, the judges said all medical colleges should have a
department of psychiatry with a postgraduate course. Tnn

Times News NETWORK

Chennai: Asserting that
the 2018 police firing on an-
ti-Sterlite protestors in Tut-
icorin wasascar ontheface
of our democracy, the Ma-
dras high court said citi-
zens should not be fired at
the behest of any corporate
house.

“Also, the state should
consider a realistic quan-
tum of compensation for ei-
ther category, apart from
others who suffered inju-
ries,” the court said on
certain measures suggest-
ed by the National Human
Rights Commission
(NHRC), including enhanc-
ing the compensation tothe
families of those who died
and or were injured.

“If there is any indica-
tion that firing was resort-
ed to on behalf of any cor-
porate, it must be ad-
dressed,” the first bench of
chief justice Sanjib Baner-
jee and justice P D Audike-
savalusaid on Monday.

The court then directed
the NHRC to report the
steps taken to find a logical
conclusion to the issue
based on thereportof its in-
vestigationdivision.

On the probe being con-
ducted by the CBI, the
bench said: “The matter
should be brought to its log-
icalend, asexpeditiouslyas
possible, to give a meaning-
ful closure to it and the cir-
cumstances in which firing
hadtoberesortedtoagainst
unarmed citizens must
comeoutinthereport.” The
state is requested to play
thereal parentalroleinpro-
viding counselling and psy-
chiatric assistance to the
members of the bereaved

families, if necessary, the
courtadded.

“The state must be seen
to be with the families and
not an adversary, despite
whatever may have hap-
pened. The state needs to
walk the extramile for such
purpose...” thejudgessaid.

The directions were
passed on a PIL moved by
rights activist Henri Ti-
phagneseekingdirectionto
the NHRC to reopen the
probe and to furnish a re-
port of the investigation.
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Post-poll violence: Bengal
govt. says NHRC panel biased

‘Members either belong to BJP or are associated with it’

LEGAL CORRESPONDENT
NEW DELHI

The West Bengal govern-
ment on Monday accused a
committee appointed by the
Mational Human Rights
Commission (NHRC) to look
into “post-poll violence™ in
the State of “apparent bias”.

The accusation was made
by the State in the Supreme
Court during the hearing of
its appeal challenging a five-
judge Bench judgment of the
Calcutta High Court transfer-
ring the investigation of the
cases, involving murder and
rape, to the CBElL. The High
Court, on August 19, had di-
rected the State to imme-
diately pay compensation to
the victims of the crime.

The High Courts judg-
ment was based on the find-
ings of the NHRC committee
on July 12,

West Bengal argued that
the members of the commit-
tee were either “members of
the Bharativa Janata Party or

were
with it.

It named two members,
Atif Rasheed and Rajulben L.
Desai, in this regard. Senior
advocate Kapil 5ibal, for
West Bengal, orally referred
to another member, Rajiv
Jain, during the hearing
though the State’s petition
did not refer to him.

closely associated”

“Can you imagine these
people have been appointed
to collect the data? Is this a
BJP investigation commit-
tee,” Mr. Sibal asked the
court.

But the Bench of Justices
Vineet Saran and Animuddha
Bose asked whether a per-
son's political past could be
treated as conclusive proof
of bias.

The court scheduled the
case for further hearing on
September 20.

“The inclusion of the afo-
resaid members in the com-
mittee indeed gave rise to a
reasonable likelihood of bias
and vitiated the indepen-
dence of the entire commit-
tee, especially given their ad-
mitted leadership position
within the committee and
their rank when compared
to others,” the petition said.
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POST-POLL VIOLENCE

WB plea against HC order directing
CBI probe to be heard on Sept 20

NEW DELHI: The Supreme
Court Monday said it would
hear on September 20 the West
Bengal government's appeal
challenging the Calcutta High
Court order directing court-
monitored CBI probe into the
heinous cases of rape and mur-
der during the post-poll vio-
lence in the state after accepting
the an NHRC panel's recom-
mendations. A bench com-
prising Justices Vineet Saran
and Aniruddha Bose deferred
the matter to go through a
chart submitted by the state
government.

Senior advocate KapilSibal,
appearing for the state govern-
ment, pointed to the mem-
bers of the committee that has
been formed to investigate the
incidents and said, "Can you
imagine these people have been
appointed to collect the data? Is
this a BJP investigating commit-
tee my Lords?"

He further said that for cases
like rape and murder there is
the CBI and for other events,
there is a Special Investigative

Team (SIT).

The apex court then
observed, "If somebody had a
political past and ifhe lands up
in an official position by that
very fact will we treat him to
be biased?"

Sibal submitted that the
members are still posting
posts related to BJP and how
can chairman of Human Rights
Committee appoint such mem-
bers? He sought some interim
order inthe meantime. Theapex
court then said that it would
hear the case on September 20.
"Nothing will happen. We'll have
it on Monday," the bench said.

The state government in its
special leave petition alleged
that it did not expect fair and
just investigation by the central
agency which is busy foisting
cases against the functionar-
ies of ruling Trinamool Con-
gress Party.

Earlier, lawyer AnindyaS-
undar Das, one of the PIL peti-
tioners on whose plea the High
Court August 19 verdict came,
had filed a caveat in the apex

court urging that no order be
passed without hearing him if
the state or other litigant move
appeals.

A five-judge bench of the
High Court, headed by Act-
ing Chief Justice Rajesh Bindal,
had ordered a CBI investigation
in all alleged cases of heinous
crimes in West Bengal after the
assembly poll results this year
in which the ruling TMC came
back to power.

As regards other crimi-
nal cases related to post-poll
violence, the high court had
directed that they be investi-
gated by a Special Investigation
Team under the monitoring of
the court.

The high court bench,
which also comprised justices
I P Mukerji, Harish Tandon,
Soumen Sen and SubrataTa-
lukdar, had observed that there
were "definite and proved”
allegations that complaints of
the victims of violence in the
aftermath of the West Bengal
assembly polls were not even
registered. MPOST
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SCTO HEAR GOVT
PLEA AGAINST HC
ORDER ON BENGAL
POLL VIOLENCE

Abraham Thomas

letters@hindustantimes.com

NEW DELHI: The Supreme Court
on Monday agreed to hear on
September 20 the West Bengal
government’s plea against a Cal-
cuta high court order directing
court-monitored probe by the
Cenitral Bureau of Investigation
into allegations of rape, murder
and attempt to murder during
the post-poll violence earlier this
year.

The court's decision came
after the Mamata Banerjee-led
government cast aspersions on
the members of the committee
formed by the National Human
Rights Commission (NHRC), on
whose recommendations the
high court ordered the probe.

Appearing for the state, senior
advocate Kapil Sibal told a bench
of justices Vineet Saran and
Aniruddha Bose: "Look at the
committee that gathered facts
about the incidents and submit-
ted a report to the high court. It
was headed by Rajiv Jain who
served as the Intelligence Bureau
chief under the present govern-
ment at the Centre till 2019. He
was earlier joint director of IB
when Prime Minister Narendra
Modi served as Gujarat chief
minister,” Sibal said.

The state’s counsel also
alleged “bias” by two other mem-
bers in the committee — Atif
Rashid, vice chairman of
Nadonal Minorities Commission
and Rajulben Desai, a member
of National Commission for
Women.




Sterlite firing
is scar on
democracy:
Madras HC

ARUNJANARDHANAN
CHENNAI,SEPTEMBER 13

THE FIRST Bench of the Madras
High Court Mondaydirected the
authorities concerned todrop all
casesregistered against protest-
ers involved in the anti-Sterlite
agitation, which had ended in
police firing that killed 13 peo-
pleinMay2018.

In oral observations, as re-
ported by P11, the Bench, includ-
ing Chief Justice Sanjib Banerjee
and Justice TS Sivagnanam, said
the firing was a scar on Indian
democracy and should not be
forgotten,

Urging the State to ensure
therewas no repeatof such anin-
cident, the Bench observed that
whilethe protestmight not have
been legal or legitimate, citizens
could not be fired at on behalf of
acorporate body. In itsorder, the
court asked the government to
"go the extra mile” and "be seen
to be with the families”.

The court was hearing a PIL
filed by social activist Henry
Tiphagne over a report by the
National Human Rights
Commission{NHRC)onthe police
firing not being made public. At
the August 9 hearing, the court
had directed the NHRC to submit
itsreport,and it did soon Monday.

“The matter should be
brought to its logical end, as ex-
peditiously as possible, to give a
meaningful closure to the mat-
ter and the circumstances in

CONTINUED ON PAGE 4
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Sterlite firing
whichfiringhad to be resorted to
against unarmed citizens must
comeoutin the report,” the court
said.

Going through the NHRC re-
port, thecourtsaid: “Sincethere-
portdid notseethe light ofdayor
may not havebeenforwardedto
the State, the recommendations
have not been implemented. To
the extent that the recommen-
dations remain relevantand it
may be possible to implement
the same, all agencies should
carry thematter forward. Equally,
asindicated in the affidavit filed
by the NHRC, the cases against
the protesters should be dropped
and the institution of the cases
should not stand in the wayof the
future prospects of anyof the pro-
testers (so as)todisqualify them
from any employment or other
opportunities that may be avail-
able”

The court noted that the
NHRC had recommended greater
compensation to families of
those who died and to the per-
sons severely injured or impaired
for life-“The State should consider
a realistic quantum of compen-
sation for either category, apart
from others who suffered in-
junes," the order said.

“The State is requested to play
thereal parental role in provid-

ing counselling and psychiatric
assistance tothe membersof the
bereaved families, if necessary.
TheState must be seen to be with
the families and notan adversary,
despite whatever may have hap-
pened. The State needs to walk
the extra mile for such purpose
andlearned Advocate-Generalis
requested to ensure that appro-
priate measures are taken to as-
suage the feelingsof the families
oftheviaims,” the order said.
The matter will next be heard
on October 25.
WITHPTIINPUTS
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NHRC panel had
members with BJP
ties: Bengal in SC

AmitAnand.Choudhary
@timesgroup.com

New Delhi: Questioning the
impartiality of the NHRC com-
mittee that inquired into com-
plaints of post-poll violence in
West Bengal, based on which
the HC ordered a CBI probe, the
state govt contended before the
Supreme Court that some of its
members are associated with
BJPanditlookedlikea “BJPin-
vestigative committee” .

At the outset of the brief
hearing, senior advocate Ka-
pil Sibal, appearing for the
West Bengal government, told
a bench of Justices Vineet Sa-
ran and Aniruddha Bose that
the NHRC chairman should
not have selected people with
BJP links to be part of the
committee. He said that the
committee consisted of mem-
bers who are either members
of BJP or known to be closely
associated with the party.

He said that one of the
members Atif Rasheed is a for-
mer president of student union

of ABVP Satyawati College
and contested the Delhi munic-
ipal election in 2021 on a BJP
ticket and also served as the
president of BJP Minority
Morcha. Referring to other
member Rajulben L. Desai, who
is a member of National Com-
mission for Women (NCW),
Sibal said she was associated
with Gujarat BJP Mahila Mor-
cha and in 2017 was in charge of
the Gujarat BJP Beti Bachao
and Beti Padhao Project.

When the bench pointed out
that a person may have a politi-
cal past but he/she may no
longer have such links, Sibal,
said that they continue to be as-
sociated with the party. The
bench thereafter deferred the
hearing and posted it to Sep-
tember 20 and asked the parties
to file their written notes. “It is
submitted that inclusion of
the aforesaid members in the
committee indeed gave rise to
a reasonable likelihood of bi-
as and vitiated the independ-
enceof theentirecommittee,”
the state said in its petition.
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NHRC panel had
members with BJP
ties: Bengal in SC

AmitAnand.Choudhary
@timesgroup.com

New Delhi: Questioningthe im-
partiality of the NHRC commit-
tee that inquired into complaints
of post-poll violence in West Ben-
gal, based on which the HC or-
dered a CBI probe, the state govt
contended before the Supreme
Court that some of its members
are associated with BJP and it
looked like a “BJP investigative
committee”.

At the outset of the brief
hearing, senior advocate Kapil
Sibal, appearing for the West
Bengal government, told a
bench of Justices Vineet Saran
and Aniruddha Bose that the
NHRC chairman should not
have selected people with BJP
links to be part of the commit-
tee. He said that the committee
consisted of members who are
either members of BJP or
known to be closely associated
with the party.

He said that one of the mem-
bers Atif Rasheed is a former
president of student union of

ABVP Satyawati College and
contested the Delhi municipal
election in 2021 on a BJP ticket
and also served as the president
of BJP Minority Morcha. Refer-
ringto othermember Rajulben L
Desai, who is a member of Na-
tional Commission for Women
(NCW), Sibal said she wasassoci-
ated with Gujarat BJP Mahila
Morcha and in 2017 was in
charge of the Gujarat BJP Beti
Bachao and Beti Padhao Project.

When the bench pointed out
thatapersonmay haveapolitical
past but he/she may no longer
have such links, Sibal, said that
they continue to be associated
with the party. The bench there-
after deferred the hearing and
posted it to September 20 and
asked the parties to file their
written notes. “It is submitted
that inclusion of the afore-
said members in the commit-
tee indeed gave rise to a rea-
sonable likelihood of bias
and vitiated the independ-
ence of the entire commit-
tee,” the state said in its pet-
ition.
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SC to hear Bengal's plea against HC order on CBI probe into

poll violence
https://www.hindustantimes.com/india-news/sc-to-hear-bengal-s-plea-against-hc-order-
on-cbi-probe-into-poll-violence-101631557771919.html

The Supreme Court on Monday agreed to hear on September 20 the West Bengal
government’s plea against a Calcutta high court order directing court-monitored probe
by the Central Bureau of Investigation into allegations of rape, murder and attempt to
murder during the post-poll violence earlier this year.

The court’s decision came after the Mamata Banerjee-led government cast aspersions
on the members of the committee formed by the National Human Rights Commission
(NHRC), on whose recommendations the high court ordered the probe.

Appearing for the state, senior advocate Kapil Sibal told a bench of justices Vineet
Saran and Aniruddha Bose that the appeal raised questions on the procedure adopted
by five-judge high court bench before directing a CBI probe, monitoring of remaining
offences by special investigation team (SIT) and payment of compensation to the
victims.

“Look at the committee that gathered facts about the incidents and submitted a report to
the high court. It was headed by Rajiv Jain who served as the Intelligence Bureau chief
under the present government at the Centre till 2019. He was earlier joint director of IB
when Prime Minister Narendra Modi served as Gujarat chief minister,” Sibal said.

The state’s counsel also alleged “bias” by two other members in the committee — Atif
Rashid, vice chairman of National Minorities Commission and Rajulben Desai, a
member of National Commission for Women.

“Is this a BJP investigation committee,” remarked Sibal, as he told the court, “Rashid
served as president of BJP Minority Morcha, was a student leader of BJP’s youth wing
ABVP in Satyawati College and later contested the Delhi municipal elections in 2021 on
a BJP ticket.”

On Desai, Sibal said, “She was associated with Gujarat BJP Mahila Morcha in 2017 and
was in charge of Gujarat BJP Beti Bachao and Beti Padhao project.”

When the bench said “if somebody has held a political post in the past, can we say that
he is still biased”, Sibal pointed out that Rashid continues to make social media posts in
favour of the BJP.

The court also sought to know if the Beti Bachao project to which Desai was linked was
a party project or a state project. Stating that it was a party project, Sibal said: “From
any objective standpoint, can you pick up such persons for investigating and picking
facts, knowing the sensitivity attached to the case.”
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Raising questions over the procedure to collect inputs on the violence, Sibal said: “The
procedure was left to the committee as the court did not lay down the procedure for
collection of facts.”

In the appeal, the state government further highlighted that the high court did not define
what constituted “post poll violence”, giving instances of cases reported by the
committee which were prior to May 2 (date of announcement of election result) and later
than July, almost two months after the result declaration.

“Never before has en masse, the police force in a state lost confidence in the court,”
Sibal said.

Though the decision of the high court bench was unanimous, the state government
cited two contradictions on facts noted by one of the judges.

The state referred to justice Soumen Sen’s remarks which said, “I felt that having regard
to the antecedents of Rajulben Desai and Atif Rashid, the inclusion of the said two
members could have been avoided as it might raise reasonable likelihood of bias.”

Further, justice Sen had also said that post-poll violence must refer to incidents that
occurred in the immediate aftermath of the election results.

The top court adjourned the matter to next week as one of the documents relied upon

by state was not made available to the court in a reader-friendly format.

Sibal pressed for an earlier date, saying the CBI was proceeding ahead with the case.
However, the top court said that by next week, it will have more time to go through the
documents filed.

Pursuant to the direction by the high court on August 19, the CBI has initiated its probe
and registered more than two dozen cases.

The Central Reserve Police Force (CRPF) has been asked to provide security to
members of the four CBI teams, comprising seven members in each team.

A three-member SIT is probing cases of arson and loot under the court’s supervision.
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NHRC panel had members

with BJP ties:

AmitAnand.Choudhary @timesgroup.com

New Delhi: Questioning the imparti-
ality of the NHRC committee that in-
gquired into complaints of post poll
violence in West Bengal, based on
which the high court ordered a CBI
probe, the state govt contended before
the Supreme Court that some of its
members are associated with the BJP
and itlooked like a “BJP investigative
committee”.

At the outset of the brief hearing,
senior advocate Kapil Sibal, appea-
ring for the state government, told a
bench of Justices Vineet Saran and
Aniruddha Bose that NHRC chair-
man should not have selected people
with BJP links to be part of the com-
mittee. He said that the committee
consisted of members who are either
members of the BJP or known to be
closely associated with the party,

He said that one of the members
Atif Rasheed is a former president of
student union of ABVP Satyawati
College and contested the Delhi muni-
cipal election in 2021 on a BJP ticket
and also served as the president of
BJP Minority Morcha. Referring to
other member Rajulben L Desai, who
isamember of National Commission
for Women (NCW), Sibal said she was
associated with Gujarat BJP Mahila
Morcha and in 2017 was in charge of
the Gujarat BJP Beti Bachao and Beti
Padhao Project.

When the bench pointed out that a
person may have a political past but
he/shemaynolongerhavesuch links,
Sibal, said that they continue to be as-
sociated with the political party.

The bench thereafter deferred the
hearing and posted it to September 20

Bengal in SC

HC rejects plea to urgently
hear PIL against bypoll

Kolkata: The Calcutta high court has
rejected apleatourgently hearaPIL
challenging the “constitutional exigency”
of holding the Bhowanipore assembly
bypoll,based onthe chief secretary’s
letter to the Election Commission, reports
Subrata Chattoraj. The court will take up
the matter on September 20. The division
bench of acting Chief Justice Rajesh Bindal
and Justice Rajarshi Bharadwaj took the
decision after advocate general Kishore
Dutta said the poll process was under way
and no court could interfere withit. He
pointed out that holding of elections was
the sole prerogative of the Election
Commision.

The petitioner’s counsel, Bikash
Bhattacharya, contested the claim, saying
there was noexigency other than
“personal” for holding the bypoll.
According to petitioner Sayan Banerjee,
the only “priority” of holding a bypoll amid
the pandemic wastobenefita CM who
wasn't elected to the assembly. He also
questioned the EC’slogic of allowinga
bypoll on Mamata Banerjee’s home turf
even as it postponed elections elsewhere.

and asked the parties tofile their writ-
ten notes.

“It is submitted that inclusion of
the aforesaid members in the Com-
mittee indeed gave rise to a reasonab-
le likelihood of bias and vitiated the
independence of the entire commit-
tee, especially given their admitted le-
adership position within the said
Committee and their rank when com-
pared toothersinthe Committee,” the
state said in its petition.
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CBI must probe reasons for Thoothukudi firing: HC -

“The matter should be brought to its logical end as expeditiously as possible’

MOHAMED IMEANULLAH 5.
CHENNAI

The Madras High Court on
Monday stressed the need
for Central Bureau of Inves-
tigation (CEI) to find out the
circumstances under which
the police fired at unarmed
anti-Sterlite protesters in
Thoothukudi on May 22,
2018, and killed 13 of them.
Lamenting the delay, the
court said the matter should
be brought to its logical end

as expeditiously as possible.
Chief Justice Sanjib Banerjee
and Justice T.5. Sivagnanam
made the observations in an
interim order passed on a
writ petition filed by Henri
Tiphagne, executive direc-
tor of People’s Watch, a hu-
man rights organisation of
Madurai.

The litigant had com-
plained of the National Hu-
man Rights Commission
(NHRC) not having taken

any serious action and hav-
ing closed the inquiry in Oc-
tober 2018 itself.

The Chief Justice said the
incident appeared to have
really gone out of the public
mind due to the delay
though as many as 13 inno-
cent lives were lost, and sev-
eral others injured in the
police firing.

He said even if there was
the slightest of indication
that the firing was on behalf

of any corporate body, the
issue must be addressed im-
mediately so that such inci-
dents do not recur.

NHRC recommendation
After perusing the NHRC's
report filed in a sealed cover,
the judges said the commis-
sion had recommended en-
hancement of compensation
to the families of the de-
ceased as well as those who
had suffered injuries.
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Post-poll violence: Bengal
oovt. says NHRC panel biased

‘Members either belong to BJP or are associated with it’

LEGAL CORRESPFONDENT
NEW DELHI

The West Bengal govern-
ment on Monday accused a
committee appointed by the
National Human Rights
Commission (NHRC) to look
into “post-poll violence” in
the State of “apparent bias”.

The accusation was made
by the State in the Supreme
Court during the hearing of
its appeal challenging a five-
judge Bench judgment of the
Calcutta High Court transfer-
ring the investigation of the
cases, involving murder and
rape, to the CEl. The High
Court, on August 19, had di-
rected the State to imme-
diately pay compensation to
the victims of the crime.

The High Court’s judg-
ment was based on the find-
ings of the NHRC committee
on July 12,

West Bengal argued that
the members of the commit-
tee were either “members of
the Bharatiya Janata Party or

were
with it.

It named two members,
Atif Rasheed and Rajulben L.
Desai, in this regard. Senior
advocate Kapil Sibal, for
West Bengal, orally referred
to another member, Rajiv
Jain, during the hearing
though the State’s petition
did not refer to him.

closely associated”

“Can you imagine these
people have been appointed
to collect the data? Is this a
BJP investigation commit-
tee,” Mr. Sibal asked the
court.

But the Bench of Justices
Vineet Saran and Animuddha
Bose asked whether a per-
son's political past could be
treated as conclusive proof
of bias.

The court scheduled the
case for further hearing on
September 20.

“The inclusion of the afo-
resaid members in the com-
mittee indeed gave rise to a
reasonable likelihood of bias
and vitiated the indepen-
dence of the entire commit-
tee, especially given their ad-
mitted leadership position
within the committee and
their rank when compared
to others,” the petition said.
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SC TO HEAR GOVT
PLEA AGAINST HC
ORDER ON BENGAL
POLL VIOLENCE

Abraham Thomas

letters@hindustantimes.com

NEW DELHI: The Supreme Court
on Monday agreed to hear on
September 20 the West Bengal
government’s plea against a Cal-
cutta high court order directing
court-monitored probe by the
Central Bureau of Investigation
into allegations of rape, murder
and attempt to murder during
the post-poll violence earlier this
year.

The court’s decision came
after the Mamata Banerjee-led
government cast aspersions on
the members of the committee
formed by the National Human
Rights Commission (NHRC), on
whose recommendations the
high court ordered the probe.

Appearing for the state, senior
advocate Kapil Sibal told a bench
of justices Vineet Saran and
Aniruddha Bose: “Look at the
committee that gathered facts
about the incidents and submit-
ted a report to the high court. It
was headed by Rajiv Jain who
served as the Intelligence Bureau
chief under the present govern-
ment at the Centre till 2019. He
was earlier joint director of IB
when Prime Minister Narendra
Modi served as Gujarat chief
minister,” Sibal said.

The state’s counsel also
alleged “bias” by two other mem-
bers in the committee — Atif
Rashid, vice chairman of
National Minorities Commission
and Rajulben Desai, a member
of National Commission for
Women.




